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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
o. A. NO. 347 0F 20L6

IN THE MATTER OF:
CHANDRA BHAL SINGH

VERSUS
.,.APPLICANT

UNION OF INDIA
AND ORS. .... RESPONDENTS

MOST RESPECTFULLY SHOWETH:

I, Asaf lvlehmood, son of Sh Zia-ud-Din, aged

about 54 years, posted as Director, lammu ano

Kashmir Forest Research tnstitute, do hereby

solemnly affirm and state as under:

1, That in my official capacity as mentioneo

above, I am well conversant with the facts

of the present case as derived from official

Tecords and as such competent to depose

the instant affidavit.

2. lt is most respectfully submitted that the

Applicant by way of the application under

reply has Prayed for, interalia, the

implementation of the provisions 'ot

Biological Diversity Act, 2002 ("the Act')
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and Biological Diversity Rules, 2O04 C.the

Rules,,) by all the Respondent States.

3. It is submitted that Jammu and Kashmir

State Biodiversity Board was constituted tn

2013 vide SRO-57 dated 19.02,2013 under

section 22 of the Jammu and Kashmir

Biological Dtversjty Act and the Jammu and

Kashmir. Biological Diversity Rules 2015

were framed vide SRO-200 dated

29.06.2015.

4. It is most respectfully submitted that
Bjodiversity Management Com mittees

(BMCS) were required to be constituted by

every local body to promot_. conservation,

sustainable use and documentation of
Biological Diversity of the State..

5. it is respectfully submitted rnat with the

coming into effect of the Jammu and

Kashmir Re-organizatjon Acr, 2019, the

Jammu and Kashmir State ajodiversity

Board is to be reiconstituted as B,odiversity

Councjl in view of Section 22 (2) ot
Biological Diversity Act, 2OO2 and NBa ofiice
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memoTandum No. NBA/ 9/ 42/ 2005-SBB/

UT- Jammu and Kashmir dated 31.12.2019.

It is most respectfuily submitted that for

formation of B[4Cs, the State Biodiversity

.Board initiated and expedited the process

by holding series of meetings with the

Departments of Rural Development and

Panchayati Raj, Housing and Urban

Development and Forest Department (T). It

is submitted that various sensitization

meets in different districts namely Rajouri,

Kathua/ Reasi, Anantnag/ Sflnagar, Jamm!,

Bandipora and Budgam were organized. It is

submitted that in pursuance of the order

passed by this Hon'ble Court, g3qo BI\4Cs

stand constituted in the Union Territory of

lammu and Kashmir till 31.01.2020 as

detailed in the following table:-

BYCJa''"-cna""' ByC;arBtoc er.itsatU,ba- ByCsarD,s-;.r

6.

)

to(a telet n,et (Elec-ons
awaited)

iiotd N;;T Brlcs -+rora[ Br4a; l rot.T--ryG--riror;#niae; -f
Pafchay.ts I conshtuted No I consttuted No. I constituted O str.t cofsttuted

iz,oriz,* lr*lit- . l-'H+ ^ -lr"":tr'uql o l
;:o.;13 ]r3 'l;l'J, ".;'"r*t;t#r1", *; t"r3"?;i'--o l

Total



7. It is most respectfully submitted that

election to twenty District Panchayats are

yet to be held. The Urban Local Bodies

(lvlunicipal Committees) at seven places are

yet to be constituted. However, as per Rural

Development and Panchayati Raj

Department, Bl4Cs in 285 Blocks are likely

to be constltuted by end of lvlarch, 2020.

It is most respectfully submitted that each

BMC in the Union Territory of Jammu and

Kashmir is being sensitized to collect field

data and initiate process of formation of

People's Biodiversity Registers (pBRs), as

per provisions of 'the Act' and 'the Rules,.

The preparation of PBR at Block and Village

Level is being pursued with sincere and

systematic efforts by all departments

concerned and with a robust coordination

mechanism. Implementation of other

provisions ltke collection of fee by the Btvcs,

grants and loans released/given to each

BN4CS by the covernment, sharing df

benefits etc. shall be undertaken after the
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formation of pBRs to enforce the

Biodiversity Act and Rules in letter and

spirit.

9. It is respectfully submjtted that.lammu and

. Kashmir Biodiversity Board has reflected the

requtrement for allocation of funds from

both sources i.e. National Biodiversity

Authority and Jammu and Kashmir

.,'a,, Government- It is submitted that some
..,, 1r

.., rl\ assistance to organize International Day for

-:ii Bioloqicat Diiversily/Adm jinistratiive charges/.:l'..,;.,' Outsou rcing/Fu rn itu relformatjo n of 25 BtviCs

.t

has been rendered by National Biodiversity

Authority.

10. It is most respectfully submrtted that the

answerin9 Respondent is conscious of its

obligations under the Biologicat Diversity

Act, 2002 and Biojogical Diversity Rules,

2004 and rs duty bound to take steps to

implement the provisions thereof and the

orders passed by this Hon,ble Court jn letter

and spirit.
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11.It is respectfully submitted that this

Additional Affidavit is being filed for kind

perusal of this Hon'ble Court.

12. That the contents of this Affidavit are true

' to the best of my knowledge ds oeTtveq

from official records and nothing material

has been concealed therefron'

That the Annexures/documents filed

herewith are true copies of their respective

originals.

ONENT
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VERIFICATION

Ver,fled at ,J.q-n4.... on this 7. ddy

2020 that the contents of the

affidavit are true to my knowledge,

is false and nothing material

concealed therefrom.
)

of February,

afore-stated

no part of it

nas Deen
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